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(c) The excise duty on furnace oil
wag reduced from Rs, 7170 to
Rs. 40°11 per tonne with effect from
15th January, 1966 and to Rs. 523
per tonne with effecy from 26th
August, 1966. The points raised in
the representations are under exami-
nation.
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River Steam Navigation Company

*333. Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:

Will  the Minister of Transport,
Aviation, Shipping anq Tourism be
pleased to state:

(a) whether it is a fact that the
River Steam Navigation Company
olying their boats in the Brahma-
putra have decided to stop their ser-
vices; and

(b) if so, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The river ser-
vices provided by the Rivers Steam
Navigation Company Limited on the
Calcutta-Assam route have been
suspended since September, 1865 on
account of the hostilities with Pakis-
tan. Ag regards its other activities,
the future of the Company is under
Government's consideration.

Import of Foodgrains from U.S.A.

*434. Shri Indrajit Gupta:
Shri Hem Raj:
Shri P. Kunhan:
Shri Imbichibava:
Shri M. N. Swamy:
Shri Maheswar Naik:
Shri P. C. Borooah:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
P.L. 480 agreement for import of
foodgrains from U.S.A. will be re-
placed by the new ‘Food for Peace’
legislation enacted in that country;

(b) whether the said legislation
prohibits any food shipments to na-
tions trading with North Vietnam or
Cuba; and

(c) if so, Government's reaction to
the implied restrictions on India’s
sovereign trading rights?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govindy Menon): (a) At present the
Food for Peace Programme of the
U.S.A. is being implemented through
the Agricultural Trade Development
and Assistance Act of 1954 of U.S.A.,
also called Public Law 480. This Act
hag been amended by the *“Food for
Peace Act 1966".

(b) This legislation denies PL-480
sales agreements with  countries
which are covered by the following
clause in that legislation:

“For the purpose only of sales
of agricultural commodities.



4589 Written Answers AGRAHAYANA 1, 1888 (SAKA) Written Answers 4590

under Title I of the Act, any
nation which sells or furnishes or
permits ships or aircraft under
itg registry to transport to or from
Cuba or North Vietnam (exclud-
ing United States installations in
Cuba) any equipment, materials
or commodities s0 long as they
are governed by a communist
regime: Provided, that with res-
pect to furnishing, selling, or sell-
ing and transporting to Cuba
medical supplies, non-strategic
agricultural or food commodities,
sales agreements may be entered
into if the President findg with
respect to each such country, and
so informs the Senate and the
House of Representatives of the
reasons therefor, that the making
of each such agreement would be
in the national interest of the
Uniteq States and all such find-
ings and reasons therefor shall
be published in the Federal Re-
gister.”

(c) We are not called upon to ex-
press any reaction until and unless
an actual abridgement of our right is
threatened. We maintain our sover-
eign rights to trade with any State.

Numerals on Car Plates

*435, Shri Hari Vishnu Kamath:
Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that in
some parts of the country, the In-
ternational form of Indian numerals
as defined in Article 343 of the Cons-
titution, is not used on number
plates of motor vehicles;

(b) if so, the reasons therefor;

(¢) whether such a practice has
created difficulties for traffic police;
and

(d) if so, the action taken in the
matter?

Avija-
(Shri

The Minister of Transport,
tien, Shipping and Teurlsm

Sanjiva Reddy): (a) to (d). General-
ly the International form of Indian
‘numerals as defined in Article 343 of
the Constitution is used on number
plates of motor vehicles. There are
a few cases, however, where indivi-
duals have displayed numerals on
number plates of motor vehicles in
the Devanagari form. This practice
however is not wide-spread and may
create difficulties for the traffic police
only in such areas where traffic police
have not yet acquired adequate
knowledge of Hindi. The matter has
been brought to the notice of the
State Governments.
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